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The question was put and the mo-i'l'n  was 
adopted. 

SHRI    GURUDAS    DAS    GUPTA: Sir, 
I introduce the Bill. 

__  

THE       HOME-BASED      WORKERS' 
(PROTECTION)   BILL,  1988 

SHRIMATI ELA RAMESH BHATT 
(Nominated); Sir, I move for leave to 
introduce a Bill to provide for the protection 
of the Homebased workers and for matters 
connected therewith or incidental thereto. 

The question was Put and the motion was 
adopted, 

SHRIMATI ELA RAMESH BHATT: Sir. 
I introduce the Bill. 

THE INTERCEPTION OF MESSAGES 
AND  POSTAL  ARTICLES     (REMO-

VAL OF POWER)    BILL, 1985 

THE VICE-CHAIRMAN (SHRI JA-GESH 
DESAI): Shri Vikal, to continue. 

 



          247  Interception of Messages       [RAJYA SABHA ]           (Removal of PowerJI      248 
          and Postal Articles- Bill, 1985 

 
PROF. C. LAKSHMANNA (Andhra 

Pradesh); Mr. Vice-Chairman, Sir, I stand to 
support the Bill introduced by my friend, Shri 
Gopalsamy. I stand because I uphold a few 
principles. Firstly, this particular Bill re-
inforces one of the fundamental rights that 
have been guaranteed to Indian citizens. The 
existing clause —either it is clause 5 or 6 — 
of the Indian Telegraph Act or the Indian 
Postal Act seeks to take away the fundamental 
right that has been given to the individual in 
this country by the Constitution and by those 
who have upheld the Constittuion. Sir, *oday I 
can b* under the mortal apprehension thai -
what I write,    what 

I speak on the phone could be tapped without 
my ever realising what is happening. In this 
process, even what is entirely my personal 
thing couid also be thrown open to people who 
are not supposed to know it- The only validity 
for this type of thing existed perhaps when the 
alien rulers, the imperialist rulers wanted to 
curb the, urge that was forthcoming in the 
people of the country and which was being 
expressed perhaps through At that time it was 
only letters, perhaps phone was not there, or 
sending messages through telegraph, telegrams 
etc. 

So, in the first instance, I want this particular 
Bill moved by Shri Gopal-samy to be 
accepted by the Government because even the 
Government, though it showed double 
standards, rea'ised that this is' desired to be 
amended. But when the amendment was 
brought, what was sought to be done. I do not 
want to g0 into details of that, but this House 
knows exactly what has happened to it, as it 
should have happened. It has been dumped to 
the dung-hills of history. I do not think the 
posterity will ever know, it a? something 
which ever happened in Parliament. To that 
ex-lent what has happened is alright. •fore 
even the Government realised that there is 
need for amendment. Only in its anxiety to 
take-advantage of such a situation, it tried to 
make it more draconian and more curbing of 
the freedom of people. That is besides the 
point. 

Secondly, existence of this clause vitiates 
our understanding of the developments in this 
world where we are living. Letter, phone etc. 
have become sometimes even irrelevant 
today'. Such of those wh0 want to pass on a 
message — preventing of which appears to be 
the sole aim of the existing clause — «an do 
so by other means. Money has become BO 
useless today. If I have to pass on a message 
anywhere in the country, I can as well get   
into    a   flight,    go 
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there, pa»s on the message and came back.    
Therefore existence of clauses of this nature 
in the    Statute   Book only indicates our 
inability to appreciate, our inability t0 
comprehend the enormous  changes which 
have taken place in technology, in the 
communication system or elsewhere.    But   
at the same  time  while this facility    is 
available for those who can afford it, for all 
those people_ wh0 will indulge in  most  of 
such  nefarious activities, if such is the 
intention, there is    no dearth   of money.      
Money    can-   be J — huge amounts — in    
the gn  banks,    and still    that    very y can 
play ha</oc with the lives 1 people of this 
country — and we  are  having  evidence  of 
it. if ore, money which can be used for such 
nefarious activities is in abundance,  
especially  in  the hands    of who want    to 
indulge in   such nefarious activities.   But the 
majority of people,  the    law-abiding    
people, people who have got concern for na-
L] unity ?jid integrity, people who have got 
high hopes about this coun-] the earning 
decades and    centuries, they "are    in   large    
numbers. They are the people who are 
utilizing means  like  the ones which we    are 
Iting  about.    Therefore, it is those s  of  the 
society whose     freedom, whose privacy, 
whose life-styles are  being affected.    That 
means    we are trying to have in existence a 
law which  differentiates      between     one 
section  and    another.    The    stinking rich- 
can afford to indulge in nefarious activities 
against which  this particular law exists and, 
then, this very law could   be  used     against    
law-abiding people who are in large numbers 
all over the country.    Therefore, it only 
betrays   our   insensitiveness   and    in-
sensibility  to   the   changes   that     are ' 
taking place  at  a vei'y fast rate all over the 
world. 

it is said that the whole world 
is naked  today.    Reconnoitring     and 

Inking  at  any part  of the world is 
bejond the scope of the satellite 

system   of  communications  which    is 

now available. Therefore, what is the print in 
talking about a letter or a telegram being used 
by people :o pass on messages which are 
seditious, treasonable and so on and so forth? 

SHRI SATYA PRAKASH    MALA-VIYA 
(Uttar Pradesh): We are into the twenty-first 
century! 

PROF.  C.    LAltSHMANNA: especially 
when we are    talking    in terms of      skipping     
these years? We are in so much anxi< rush into 
the 21st century, as 1 we can skip time.    I 
think the dimension is yet unconquered. Otb 
wise, perhaps, we would    have gone into  the  
21st  century    already, cause  we  are  s°  
anxious    abo Therefore, when the whole world    
is naked, continuance of laws like    thi. only 
shows ^e attitude of the in power to suppress    
the legi rights and freedoms of the peopl pry 
into the privacy of people. 

Is this a rule of law? Who is person, who is 
competent? The signated" person.    That 
means the designated or the one who nates are 
the persons who intereep1. They are all, after 
all, human I and we have to depend    upon 
sensibility, their understanding <f situation.    
In  the  famous    I ease, the simple principle is 
that if one   innocent    person  is pun under-a  
system   of  criminal   y then it is no system of 
criminal justice.    So, laws of the land are to 
protect      the rights of      im people.    
Therefore, even if    or. nocent    individal, as a 
result o'. existence of this law, has been . ed, 
has been  abused  of his and his'privacy, I think 
that shall enough indication for the  > a section 
like this because the J law  is very  important.  
Whether  on is   a Prime Minister  or  an    
ordina" v citizen, there should be the same la.v 
But,   unfortunately,  it   empow arms some 
people with more p than what they normally 
deserve. 
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(Prof.  C.  Lakshmanna) 
Sir, there have been stories, the stories 

about love letters etc. which have been talked 
about on the floor of this House already, and I 
do not want to go into them. But, then, Sir, 
there have been also instances where the 
individuals have been discriminated 6imply. 

Suppose I come to.know that something is 
happening. I am not very sure whether that 
particular person is armed with necessary 
authority to d0 it or not. All that he will say is, 
"I am armed with that". I will state only one 
small example. The other day at the airport 
one passenger had a legitimate grievance 
from his point of view though it was not evry 
correct. He questioned the airport authorities 
why that was happening. The airport 
authorities were also perfectly within their 
rights. They said, "We are governed by so and 
so rule". He asked, "Where is that rule?'' They 
said, "It is in the rules book". He asked, 
"Where is that book?" They replied, "It will 
be with the appropriate authorities. Go and 
find out." A person who has to catch the flight 
next who is struggling to get into the flight 
has no time to verify that and subsequently 
lodge a protest etc. 

Similarly, it will become a fait accompli. 
That means, the interceptions may become a 
fait accompli. The innocence might have been 
outraged, and the freedom might have been 
flayed and so on and so forth. Therefore, what 
justice will be there for such cases? If my 
innocence and my freedom has been flayed, 
outraged, what remedies do I have? After all, 
it has already happened. If I write a love 
letter, it is purely an affair between me and 
my wife. But somebody may be interested to 
know what type of syllables are used and 
what type of expressions are used. 

SHRl MURASOLI MARAN (Tamil 
Nadu): He would like to know whether she is 
your wife or not. 

SHRI V. GOPALSAMY (Tamil Nadu): 
Normally love letters are not written to wife. 

PROF. C. LAKSHMANNA; Mr. Vice-
Chairman, Sir, it is a very interesting point. 
But since I have written love letters only to my 
wife ; nd nobdy else.... 

THE VICE-CHAIRMAN (SHRI JA-GESH 
DESAI): Mr. Gopalsamy, is that your 
experience? 

SHRI V. GOPALSAMY. That is the 
experience of the society, not mine. 

PROF. C. LAKSHMANNA: Anyhow, Sir, 
as far as I am concerned, I have written love 
letters only to my wife. Therefore, if you look 
at my love letters written to my wife... 

THE VICE-CHAIRMAN (SHRl JA-GESH 
DESAI):  I believe in you. 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Sir, he is affirming his  allegiance to 
his wife. 

PROF. C. LAKSHMANNA; I think, I need 
no platform to affirm my close allegiance to 
my wife. 

SHRI SATYA PRAKASH MALA-VIYA: 
To bring it on record. 

PROF. C. LAKSHMANNA: There is no 
need for it. Nonetheless, I am saying, it might 
be that somebody may take fancy. I write a 
letter. He may think, I am writing to 
somebody else. Even sometimes there might 
crop up doubts whether I wrote it to a beloved 
other than my wife. Maybe. Therefore, if such 
things happen, if my. innocence is outraged, 
what is the justice available to me? The 
existing laws do not give such justice over-
riding what has happened t0 me. 

Therefore, seen from any angle, there is no 
justification for a law of this nature. I see no 
reason why the Government should be 
hesitant. I think the Government which h SUP- 



 

Pcsed to be democratic, the Government 
which ^ supposed to be upholding the 
freedoms, the Government which is supposed 
to be upholding the rights 0f the ordinary 
citizens, the Government which is supposed to 
be standing for the rule of law, such a 
Government should have come forward itself, 
not with a draconian law with which they 
.came forward. It is like something which was 
awaited for a long time and when once the 
occasion came, it was such a nightmarish 
thing. I don't want that. But the Government 
should have come forward simply to drop this 
and restore what has Deen taken away from the 
individual citizen of this country in the 
imperialist times, when they had nothing but 
suspicion, when they had nothng but distrust 
towards the entire, citizenry. From that stage, 
we have passed 0n to a stage where we have to 
bui!d a society based oji trust, confidence etc. 
Therefore, I would like the Minister — we 
have got a new Minister, a Minister who truly 
represents that section of the people whom I 
talked about. He really represents; he is one of 
those Ministers who, by training, by his 
temperament, by eevrything belongs to the 
majority, not the minority, who can indulge in 
nefarious activities. Therefore he should be 
able to understand better than anything else. 
Therefore, the Minister of State for 
Communications, at least, should pur-suade 
his Government and make them realise the 
sense which is very much there in the Bill, 
which has been brought forward by Mr. 
Gopal-samy, and accept it. By doing this you 
will be doing a service to the nation and you 
would have given a verdict against the 
nefarious Bill which has been dumped 
elsewhere. 

SHRI  ALADI  ARUNO     alias V. 
ARUNACHALAM  (Tamil Nadu): If 
he backs your recommendations, he 
will lose his post. 

SHRI SATYA PRAKASH MALA-VIYA: 
Why are you not referring this t0 the Cabinet 
Minister? 

PROF. C. LAKSHMANNA. Yes he >s also 
there, i know, I wii] 'not hesitate also to put him 
in the same bracket of the people, knowing as I 
do. Therefore, the Minister of State would do 
well to accept the Bill which has been before 
the House. And if you accept, there is no need 
for us to talk all this. I think you could 
eloquently talk what we have been talking and 
will get much more acceptance and mucn more 
confidence in the people at large.' Therefore, I 
would like to appeal to the Minister t0 kindly 
ensider this and bring forth an official Bill, 
which would have corrected the mistake, 
which was committed a year back or some 
months back and at the same time re-assure 
the people that this Government really would 
not like to pry upon, wou'd not like to spy, 
would not like to outrage, would not like to 
play with the innocents, freedom and rights 
which are legitimately there. 

SHRI YASHWATCT SINHA (Bihar): As a 
rise to support the Bill, which has been 
introduced by Mr. Gopal-samy, I do so with a 
sense of tragedy and great gloom. This arises 
basically out of three things. The first is that 
in this year of 1988 in this country we should 
be discussing whether we should have 
provision, in our Statute Books which take 
away the freedom and liberty of citizens. My 
feeling of tragedy arises out of the second 
reason that in this age. as Prof. Lakshmanna 
has said, when technology has g°ne s0 far. we 
should be talking in terms of letters, telegrams 
and telephones. Lastly my feeling of tragedy 
arises out of the fact — and this perhaps is the 
most important reason — that a private 
member should be introducing a Bill of this 
kind in this House. That is the tragedy. It is 
not the Government which is introducing the 
Bill. Prof. Lakshmanna touched upon this 
points; I would like to emphasise it with all 
the force at my command that a Bill of this    
nature    should    have    been 
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[Shri Yashwant Sinha] 
brought forth by a democratically elected. 
Government; a Government which believes 
even in the rudiments of democracy, would 
have brought forth such a Bill, it would not 
have been left to the device, to the wisdom of 
a private Member of this House to bring forth 
a legislation of this kind. But in a situation 
where we are discussing a Bill of such s far-
reaching importance which has been brought 
by a private Member on this side of the House 
we are lending our sup-pert to this Bill and on 
the other side in the Treasury Benches there is 
obduracy, there is obstinancy, there is 
insensitivity to see reason, to see logic. 

NoXv, Mr. Vice-Chairman! a lot of 
debate has taken place on Mr. Go- 
palsamy's Bill. It has taken pla 
this House and in the other House on 
a Bill which is still pending. I would 
to remind the House Mr. Vice- 
Cha'rms.n, through you, that if you 
look-at the history we find that a lot- 
of blood has been shed, a lot of sac 
rifices have been made bv humanity 
to protect, .to safeguard individual 
freedom. This has been the great 
product of human history. In our 
own country enormous sacrifices have 
been made by our forefathers not 
only to bring freedom but also esta 
blish individual liberty, individual 
freedom in this country. Now, after 
al] these years we stand here and 
•'dis i iher an uncaring Govern- 

ment — whether an insensitive Government 
— whether its bureaucracy ! have the power 
and should have all the power in the world to 
cept anv mail, to intercept any telegram, to tap 
any telephone conversation. Prof. 
Lakshmanna has said that in this age of 
technology, the whole world is naked. But it 
is human nature, Mr. Vice-Chairman to wrap 
yourself in something. If you feel that you are 
naked you try to take hold of even a leaf to 
protect yourself, to hide that sense of shame. 

Now, here it is most tragic that we have a 
Government which m this age of technology, 
when you have already this sense of nakedness 
is accentuating, is adding to our shame by 
doing things which makes us more naked. 
Now, is this desirable? IB this what a 
democratically elected Government should be 
doing? Mr. Vice-Chairman, the Government is 
guilty of having passed a number of draconian 
laws. It is the golden rule of jurisprudence that 
nobody is guilty unless he is proved guilty. 
We have given a goby t0 even this age-old 
golden rule of jurisprudence. We don't believe 
in it any more. But what is worse is that 
even.before a shred of evidence has been 
collected against any one, the Government can 
try it, can try and detect what is this man upto. 
Is it justifiable? I am just asking you, Mr. 
Vice-Chairman. If the powers that-be were not 
favourable, for instance, Mr Bhajan Lai is 
sitting here, if they tapped the telephone 
conversation that he was making when he 
defected with his entire Cabinet in those last 
days, would it have been possible for him to 
do so? It would not have been rJossible for 
him to do so if the powers-that-be had been 
unfavourable. He would not have been the 
Agriculture Minister today. But these things 
are going on. Therefore, Mr. Vice-Chaihnan, I 
will very strc'fig-lv urge on the new Minister 
of Communication?, he ha- not obliged Ms 
Government in Allahabad and T am sure his 
sense of decency, his sense of democracy, his 
sense of public, good will at least '-'iye llim the 
courage not to oblige the Government here 
and I think, he will be the one person who will 
stand up and support this Bjll which Mr. 
Gopalsamy has moved. Mr. Vice-Chairman, 
Sir, in this connection, I would like to refer to 
a recent incident. What was this incident? This 
incident related to the tapping of a telephone 
conversation, the tapping of a conversation 
which was between a leader in Kar-nataka and 
the President of his party 
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in Delhi. This telephone conversa 
tion was taped and it was published 
by a certain newspaper in this coun 
try. Now, it is another matter that 
that newspaper claims to be greatest 
defender of press freedom and it had 
no compunction in taking advantage of 
this situation. But what is most distur 
bing, Mr. Vice-Chairman, is that that 
newspaper said very clearly in black 
and white that the taped conversa 
tion, that transcript had been given 
to them by the Central Government, 
sources of the Central Government. 
This is what that newspaper said. 
Now, I am not concerned with what 
was published. I am not concerne8 
with the veracity or otherwise of 
that conversation. But I would like 
to know from the Minister of Com 
munications, who happens to be sit 
ting here, whether such a tapping has 
been done and if it has been done, 
then who authorised this tapping, 
by whom it was done and who is res 
ponsible for it? I am asking this 
question.    (Interruptions) ______  

SHR1 SUBRAMANIAN SWAMY CUttar 
Pradesh); Mr. Poojari must have done it. 
SHRI YASHWANT SINHA: Because it was 
suggested at one time that the conversation 
was tapped and laped at the behest of the 
State Government under instructions from the 
Chief Secretary of the State. This is what has 
been published in a section of the press. Now 
the Chief Secretary of the State has officially 
come out with a statement saying that he did 
not order this tapping. We are back to square 
one. Therefore, Mr. Vice-Chairman. Sir, I 
would like to ask the Minister for Com-
munications here as to whether he has made 
any enquiry at his level to find out how this 
conversation was tapped and taped and if n0 
such enquiry has been made by him, I would 
like to have an assurance from him in this 
House here arid now that the Minister of 
Communications will order an enquiry into 
this matter and would take this House into 
confidence and through this Hou«e, the 
people 993 RS—9 

of this country, as to who was re  ponsible 
for this tapping. (Inter/'", tion)... 

SHRI MURASOLI     MAR AN:    Tin 
Home Ministry would have donc  it. 

SHRI YASHWANT     SINHA; 
this  is , collective  responsibility.   Tin 
Minister Qf State in the Minisii 
Home  Affairs,     Shri  Santosh  Mohan 
Dev is sitting here.    My friend 
Subramanian Swamy,    when  h 
talking on this  Bill  earlier,  he    hi 
said, when he    checked up with  th' 
Home  Ministry,     he  had foun. 
the Director of the Intelligence    Bu 
reau had blanket    authority to oid< 
any   tapping,   any     taping  arid    ;m' 
interception.    Now, this is the 
in which we    are    living.    The    Bi 
Brother is watching all the timi 
it is not merely    that message 
be intercepted,     what I write  in 
letter.    It is not merely that what 
talk  on  the  telephone     that will   '» 
intercepted.    There is the most dan 
gerous aspect of this    situation 
what  is  that danger,  the dan 
which  Prof.     Lakshmanna   rei 
We are living in an age of techno In 
where it is possible not only 1 
what people are saying, but al. 
see what they are doing.    Nov 
gine, we are talking of love   left. 
I do not know where we shall 
Now just imagine,    Mr.   Vice 1 
man, it is an age of technolo 
in the Government, if the Gove: 
if this  tendency is   allowed   to 
with   all  the • technological  skills      ii 
its disposal, decides to .snoop in 
privacy of its individuals,  its  c 
in    a    democratic    framework 
where will     it all end?    And 
something which nobody is , 
from.    Even  Members  of  Pari.:        I 
are not exempted.    Mr.     Gov 
himself has referred  to it.     H, 
quoted, he has produced  evident     n 
this  House  as  to what, happen*  I       1 
him.    Nobody is safe.     We >i 
safe.    I     do  not  feel     cenl
 
I 
talking   on   the   telephone.     I 
why I have to sit with    M 
manian Swamv here an^ tiiscu 
nal    party    affairs.     (Inter?-  
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(Shri Yashwant Sinha). 

This is the whole situation. Mr. Vice-
Chairman. And therefore, I would like to urge 
very very strongly that the Government may 
kindly consider this.    Let them not stand on 
prestige. 

SHRI YASHWANT SINHA; Mr. Vice-
Chairman, let the Government not stand on any 
prestige. Let them not stand on technicality. In 
this House, there are precedents where the 
Government has accepted wise, well-
considered and reasonable suggestions from 
anybody, even from t'his side of the House. 
Privy purses is one example. And therefore, I 
suggest that this is one such Bill, this is one 
such occasion, where the Government should 
rise above narrow considerations because one 
does not know, very soon there could be a 

change. (Interruptions). Therefore, let wisdom 
prevail, let wise counsel' prevail. I would very 
firmly, very .sincerely, with all the emphasis at 
my command, Mr. Vice-Chairman, urge upon 
the Minister who is sitting here, and through 
him upon the Government, that they should 
accept the provisions of Mr- Gopalsamy's Bill 
and delete the nasty, pernicious and obnoxious 
provisions from hte Indian Telegraph Act and 
the Indian Post Office Act.    Thank you. 

SHRI SUBRAMANIAN SWAMY: Why 
don't you institute an enquiry? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): But it should be known whether a 
complaint has been made by the    party.   
(Interruptions) 

SHRT SUBRAMANIAN SWAMY: He is 
demanding an enquiry as a STember of 
Parliament. They should say... (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI):    We should know 

whether the particularjjarty has made a 
complaint to the Minister^ (Interruptions) 

SHRI SUBRAMANIAN SWAMY: I have 
written to the Home Minister and the 
Commuincations Minister. It is not still 
replied to. 

THE MINISTER OF~STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SANTOSH MOHAN DEV): About what? 

SHRI SUBRAMANIAN SWAMY: About 
the taping. About your invasion into privacy, 
listening to our conversation. 

SHRI SANTOSH MOHAN DEV: You are 
not that important. 

SHRI SUBRAMANIAN SWAMY: Our 
party. I am not talking about myself. Our 
party. It is not a private property s0 that you 
can tap anybody's conversation. (Interrup-
tions) 

PROF. C. LAKSHMANNA; I would like 
to submit that Mr. Sub-ramanian Swamy is a 
Member of Parliament. Therefore, his views 
are  important.   (Interruptions) 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The Minister has heard it. It is left 
to him. (Interruptions) We cannot order. .. 
(Interruptions) 

SHRI SUBRAMANIAN SWAMY: 
. . . l e t t e r  has been intercepted... 
(Interruptions) 

THE VICE-CHAIRMAN 'SHRI TAGESH 
DESAI): It is for him to decide. 
(Interruptions). Mr. Ashis Sen. 

# 
SHRI ASHIS SEN (West Bengal): Mr. 

Vice-Chairman, Sir . .(Inter-ruptions) 

SHRI YASHWANT SINHA; Sir, he has 
already written to the Communications    
Miniter.    Why    should 
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the Minister not stand uP and say what he 
feels on the subject? (Interruptions) 

SHRI ASHIS SEN: Mr. Vice-Chairman, I 
stand up to join Prof. Lakshmanna and Mr. 
Yashwant Sinha to support the Bill brought by 
Mr. Gopalsamy because ours is stated to be a 
democratic State with a democratic 
Constitution. The other day, I had affirmed it 
while taking oath. Some' of the points that are 
contained there are that you must have 
freedom of speech, freedom of expression, 
freedom of, organization and freedom of 
communication. We have been finding today 
that one after another, one freedom after ano-
ther freedom, is sought t0 be curtail-e.i r.nd 
choked by the ruling party. Tiie other day, by 
the Industrial Relations Bill amending the 
Industrial Disputes Act and the Trade Unions 
Act, this Government tried to gag freedom of 
organisation and freedom oi expression by 
way of going in for strike action, e'ic. This is 
another attempt by which they are trying to 
gag the freedom of communication. They 
have done it. Therefore, I join wit!i Mr. 
Gopalsamy in demanding that this gagging 
should be stopped and those respective 
clauses in the Telegraph Act and the Postal 
Act musfl go. Incidentally, I go back to late 
'60s when I had occasion to c<>rn-rnuijiicate 
through telegraph a decision of my trade 
union organisation that we had decided to go 
on strike on a particular day. It was in the city 
of Madras and we wanted tQ send that 
message to all our centres. The telegraph 
office accepted the message but later on 
returned it saying that thii message was a 
message which was subversive and could not 
be sent to the places we had desired. This is a 
fact from my personal experience in late '60s. 
I do not know today what type of public 
emergency has come about, what type of 
public safety is needed, for which our per-
sonal communications are required t0 be 
tapped and censored. As has been said  by  
the  previous  speakers, 

apart    lrom    letters    or       telegram or      
'.elephones       there    are    otiiei methods,    
other channels,    by we can communicate, 
channels do    not   pass    through  the     
system of  postal   and   telegraph departmeni 
What is the check on those nu'' Do  we  not  
come     to  the  cone] that this is another 
method by wlm i Government     wants   
unnecessarily   i i extend  and  strengthen its  
authorini rien stances? That is why they to  
tap     and     stall  even  the  normal 
communication channels, normal  five dom  
of  communication,  between   mti citizen and 
another.    And they claim it   is  necessary     
in  the  interest sovereignty,  in  the  interests  
of  i»l' grity, to keep these provisions.  Tim I  
do   not  understand     what   national 
integration     is.    There  are   So methods, so 
many ways, of eommnn eating with each 
other. Is it onK   I letters and only    by 
telegrams the  national     safety  and  security   
I going to be jeopardized? Mr. Ja Singh  and  
Mr.   Subramanian  S were demanding for 
removal ol provisions and it was not a matlei   
i<> be     laughed      away.    The     Mil 
should respond positively, sluml, thought   to   
the   suggestions.    In stage by stage the 
ruling party ;M   tin Centre is' trying to bring 
about uation  where they  do  not   warn 1 
should communicate     with  ai honourable  
Member     of  Pari That  is   the  stagG     
where  iho.\ taking  us.    The  speakers  who 
immediately before     me  made vastating 
exposure of the way u ten phonic talk between 
the Chief Ainu ter in Karnataka     and  the  
PvrvcT' n in   Delhi     has   been  tapped   01 
instructions   of   the   Central   Gi ment  here 
or     through  an  ofTn • i the  Central     
Government.     Tin how the party    ruling at 
the  I is trying to curtail the freedom States 
which are ruled by Oppi parties.     This   is   
how   they   ;." tematically satisfying    their  
m expansion of authoritarianism there will    
be only one  party      leader, one 
Government. Tin obvious to    everyone.    
But 
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people of this country, have a right to 
freedom of organisation and freedom of 
communication.    In the past during the 
regime    of the Britishers a lot of 
sacrifices had to be made by the people of 
ths country, a lot    of struggles had to be 
conducted, to win back    these    
freedoms,    freedom    of various  kinds,  
freedom  including    of communication.     
When  this  freedom is sought to be curbed 
and suppressed in  this  country,     with  
what    moral authority can the 
Government of our country    speak    
something     adverse against  the Botha     
regime in  South Africa?    What     is    the    
ground    on which the people of South 
Africa are resulting?   It    is  only    
because    the freedom of organisation, the 
freedom of  communication,     the 
freedom    of speech, the    freedom of    
expression, these  are   being     gagged  
there.     If these  provisions are not  
removed, if the contents of the Bill as 
moved by Mr.  Gopalsamy are not 
properly and positively responded to by 
the Government, then this Government 
should not have the check to speak against 
the Botha regime where the freedom 
struggle is suppressed in a nasty man. ner 
and the citizens are gagged. That is  why I 
request and urge upon the Government—
or,   should    I persuade the 
Government?—10 respond to what has 
been proposed in the Bill moved by  Mr.   
Gopalsamy  which  seeks  the removal  of    
the  relevant  clauses  of the  Indian Post    
Office Act and the Indian   Telegraph   Act   
and   which  is being supported by all 
others. I wish I could  get the     Members 
from the other side, from the ruling party 
side, to  support this  Bill.    Some  of them 
also should have come forward    and said.   
"Yes.    We  do have  opposition to  the  
Opposition  parties.     But    we also   
want   to   protect      freedom    of speech  
and freedom    of communication.".     
Only then I would take    it that they have 
really     got sincerity towards continuance 
and maintenance of democracy in the 
country. If they ,rf0 not do that, then I 
think that my apprenhension   will     come  
true  that they will  gradually rise to the 
level 

of the fascist rule which gags ever> type 
of freedom. I hope that the people on the 
other side will not lead us towards that 
and the people of the country will be able 
to feel that there is still a certain 
elementary sense of democracy in the. 
country. With these words, Sir, I urge 
that the Bill be accepted by the House 
with the other side joining with the 
OppoisUon.    Thank you, Sir.       t 

THE VICE-CHAIRMAN TSHRI 
JAGESH DESAI): Now, 'Mr. Ish Dutt 
Yadav. 
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SHRI CHITTA BASU (West Bengal): Mr. 

Vice-Chairman, Sir. to begin with, I must 
thank my esteemed colleague. Shri 
Gopalsamy Coi introducing the Bill which is 
under discussion now. The purpose of the Bill 
is to delete section 5 of the India Telegraph 
Act, 1885; and section 2*> of the Indian Post' 
Office Act, 189?' which authorise the 
Government i" intercept the message sent 
throup.'i telegraph and by post office. Hen-, 
the main factor the most hepiehen>i-ble 
factor, is the question of the right 
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[Shri  Chitta Basu] of interception by the 
Government in the   exchange   of  messages     
between two parties. Now, both the Acts 
authorise    the interception.    And. this in-
terception is nothing but a brazen invasion     
on     the privacy   of individual    citizens      
of      the      country. This right  to intercept 
constitutes  a gross violation of the inalienable 
human rights and freedom.    This right to 
intercept is nothing but an erosion into the 
democratic rights as ensured by  the 
Constitution  of our country. Sir, I concede 
that    while the Constitution of our    country 
guarantees certain fundamental freedoms as 
adumbrated in Article 19, it also    puts some 
reasonable restrictions.   1    am quite aware of 
this fact.    So far   as the provision of the 
Constitution   is concerned, it is sub-clause 2 
of Article  19.   Here reasonable restrictions 
can be imposed   if certain conditions ant 
them; viz., in the interests oi the sovereignty 
and integrity of India, security    of the State, 
friendly relations    with   foreign   States,    
public order, decency or morality or in relation 
to contempt of court, defamation, etc.   etc. As 
you   have heard,   this right of interception is 
not-   always being utilised for the things for 
which the Constitution provides the authority 
of the Government to   put reasonable 
restrictions.     Here the clear example is that    
the Janata Party's President talks to a particular 
member of his party in Karoataka,     in 
Bangalore and they   have   used   this 
authority, I suppose, to tap his telephone.    
Does it involve the security of the  State?   
Does  it  involve  anything which offends the  
friendly relations between India and the Soviet 
Union?   Does it affect the    friendly relations 
between India and the United States of 
America?   Does it affect, in any way, the 
security of the country,    the   security of the  
State      or anything of that kind?   Is it not 
clear from this particular case that this is being 
used for    certain    other   purposes not 
visualised by the framers of the Constitution? 
Had the framers of the Constitution     
imagined    that these reasonable restriction 
would au- 

thorise the Government to spy intc the 
activities of certain members of a political 
party, they would not have incorporated 
these things in the Constitution of oar 
counhr* Mr- Bha-jan Lai, I would also want 
to make it clear to you that you can be bro-
ught into this net. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): He is not the Minister of that 
Department. 

SHRI CHITTA BASU: I think his name 
does not appear in the list. Please don't think 
that this will always be against us. Every 
Member on that side can also be a prey or a 
victim of this nefarious and obnoxious law. 

In regard to the normal political activities, 
normal trade union activities and normal 
communication between the elector and the 
elected representatives, I am sorry to say that 
this Act is also being invoked. It has rightly 
been pointed out by the previous speaker. I am 
also a victim though I have not been in a 
position to move a privilege motion. A trade 
union with which I am connected wanted to 
communicate to me through a regi tered 
communication. That has not been delivered. 
Suppose, Sir, you are the President of a union 
and your union has decided to take certain 
action. By this they can intercept at a 
particular point of time at their will any proper 
communication between you and your 
organisation. Now, if the Government wants 
that this communication can be intercepted 
and the communication cannot be delivered to 
me, you can very well utilise this provision 
and prevent the communication. And I am not 
going into other minor details. As a matter of 
fact, it, has been mentioned by many. 
Therefore, it not only intercepts the normal 
communication, it also disrupts the normal 
political activities, it disrupts the normal trade 
union activities of our country. Now it has 
been said and I als0 want to repeat it that the 
concept of this law, the philosophy behind this 
law was to suppress the 
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freedom movement of our country. 
It was the philosophy of the British 
imperialist ruler. I am sorry to say 
that you have inherited those impe 
rialist habits. And habits die hard. 
And you have not felt the necessity 
of removing this blot on our demo 
cratic life. What is the necessity 
today of that kind of right to in 
tercept any communication? Tho 
only thing, the only idea is to restrict 
the normal democratic right of the 
people. Now you have got the right 
to declare emergency. The Con 
stitution proivdes that. And 
during emergency this kind of 
extra-ordinary rights can be exer 
cised as the Constitution of the co 
untry permits. But what is more 
disquieting and disturbing is that you 
want to enjoy this right even during 
the normal period, when there is no 
question of emergency, when there is 
no question of any extra-ordinary 
situation. During emergency, this 
extra-ordinary authority is vested in 
you. You can take away all the de 
mocratic rights of the people. You 
can have the right of suppressing the 
people.' All these rights you have 
got during the period of emergency 
and other 'extra-ordinary' situations. 
But the most reprehensible factor is 
that you want this extra-ordinary 
authority, this extra-ordinary power 
even during the normal time. Does 
it mean that there is always a spell 
of emergency in our country? All 
these rights are being suppressed 
during the period of emergency. And 
you want to have that authority even 
during the normal time. Nowhere 
in the world this kind of a draconian 
power is enjoyed by any Government 
which professes democracy. Over 
and above, for all these purposes i.e. 
safety and security of the State, fri 
endly relations, public order, etc., 
etc., you have got a host of laws, 
you have got the National Security 
Act, you have got the ESMA. You 
have got the Anti-Terrorist Act and 
I can cite two dozen laws, two dozen 
Acts which give enormous power, 
immense power, draconian power to 
the Government     to suppress      the 

democratic rights and liberties of the people.    
Over the  above you    have enacted the 
Fiftyninth    Amendment of the Constitution 
which gives you the power to declare 
emergency in \ part of the country and by 
declaring emergency in a part of the country 
you are enjoying the right of emergency 
powers throughout the country. You  declare  
emergency     in Punjab, say Gurdaspur district 
of Punjab, and by declaring emergency in the 
Gurdaspur district of Punjab, you enjoy the 
right of suppressing the civil liberties, 
democratic right of the people of the rest of the 
country.    You take away the rights of State 
Legislative Assembly    because    you have 
declared partial emergency in a particular part 
of Punjab or a particular part of the country 
you take away-all the democratic rights and 
you take extraordinary power to suppress de-
mocracy . 

You have got these rights as I have 
mentioned, emergency power during the 
period of emergency, even during the normal 
period you enjoy the right of a host of laws, 
as I have mentioned, and evert today after the 
Fifty-ninth Amendment of the Constitution, 
you enjoy the right of promulgating 
emergency in a part of the country and 
thereby enjoy the entire benefits of the 
emergency provisions of the Constitution to 
suppress the democratic rights and democatic 
liberties and snatch away the rights of the 
Members of Legislative Assemblies and 
Members of Parliament also. You want to 
make the country a prison-house. As a matter 
of fact, we are now living in prison-house and 
I do not know what will happen in future. 
Therefore, when you have got all these 
extraordinary powers why do you also want 
to enjoy these extraordinary powers during 
the normal period? I am constrained to 
remark that this attitude of the Government 
reflects nothing but a growing propensity 
towards authoritarianism. It is necessary for 
everybody who cherishes the values of demo-
cratic rights, who cherishes the values 
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of decent political activity, that they should 
oppose this kind of draconian and 
authoritarian attitude of the Government. I 
think no argument can convince them of this. 
But I would like to say that our communi-
cation between the parties may be prevented 
but you should also know that this power can 
be used against those who are enjoying the 
benefits of power today. No Minister is safe 
from this today. No Member of the ruling 
party can be spared of it. And as factional 
feuds within the ruling party are increasing, 
everybody wants the head of another, then I 
think your heads are also notsaf. (mtrrup-
tions). Sir, when I say 'your', I do not mean 
you. I mean those who enjoy authority and 
you represent the chair of authority. And, 
therefore, you are also not... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): I am a very innocent man, nobody 
will want it.: 

SHRI CHITTA BASU:i But, this will be 
applied more against innocent persons. This 
will apply more against innocent persons like 
me. Therefore, it is not a question of parties; it 
is not a question of Treasury Benches or 
Members occupying opposition benches. You 
remain because democracy is there; I remain 
because democracy is there. Neither do you 
remain nor do I remain where democracy is 
not there. Therefore, the question is to retain 
democracy. The question is to enjoy the rights 
under the Constitution and I think good sense 
will prevail. If good sense does not prevail, 
democracy will be in danger. And if 
democracy is endangered, your safety is also 
not ensured. Therefore, I would appeal that 
you should not always remain impervious, or I 
should say insensitive to these things and 
should defend the democratic rights. I would 
suggest that the Government should accept the 
principle of the Bill, the principle  underlying  
this   Bill     and 

bring forward an official Bill. I think they are 
always interested to see that credit should not 
go to any private Member and I think Mr. 
Gopa-lsamy is not very much interested to 
harvest the credit. He will be very much 
willing to share the credit and, therefore, the 
Government should not stand on prestige and 
in the interest of defending democracy and 
democratic rights. privacy human rights, and 
to safeguard democracy in our country, I hope 
they will accept the principle underlying this 
Bill and take initiative in bringing forward a 
Bill incorporating the principles of this Bill. 
With these words, I wholeheartedly support 
the Bill moved by' Mr. Gopateamy. 

SHRI A. G. KULKARNI (Maharashtra): I 
thank you for calling me to speak. Ordinarily, 
I would not have got up to speak on the Bill; 
but certain urges, inner urges, and certain 
experience when I was in the opposition, 
makes me bold to make some observations. I 
am not a very learned person... 

SHRI V. GOPALSAMY; You have the 
courage. 

SHRI A. G. KULKARNI: Courage is 
always there. I am an old Congressman. I had 
the courage; that is why I am living uptil 
now. 

SHRI CHITTA EASU: You become more 
courageous. 

SHRI A, G. KULKARNI; My submission is 
the Government has sent the Postal Bill for the 
President's assent. When the Bill had come up, I 
was in the opposition. I opposed the Bill and I 
cited at that time many instances how this Bill 
might be misused. I think I need not go into the 
history because many knowledgeable persons 
have spoken; Constitution has been quoted. But 
my speech will ' be short... 

""SHRI MURASOLI    MARAN:     Let us 
know your experience. 
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SHRI A. G. KULKARNI; Let me stay in  
the party where  I  am. 

SHRI    ALADI    ARUNA alias   V. 
ARUNACHALAM:     What are     you 
going to benefit hereafter? Let thorn 
see  the truth. 

SHRI A. G. KULKARNI: You have 
changed your leaders like anything. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM': But not the policy, nor 
the truth, nor the programme. Whatever be 
the change in leadership, policy remains' 
unchang-i ed. 

SHRI A. G. KULKARNI; Politicians have 
become like crocodiles, changing colours... 

SHRI CHITTA BASU: But crocodiles do 
not change colours. 

SHRI A. G. KULKARNI; There was a law 
in 1888; it is all history; I do not go into that. I 
can understand in war or in conditions of 
emergency, certain measures are required in 
the hands of the Government, and for that 
purpose, some provision should be there. But 
as quoted by Shri Chitta Basu from the 
Constitution, there are certain conditions 
which are required to be fulfilled befor using 
the provisions of this new Bill. Sir, I was 
looking into the Australian, Canadian and the 
British legislations. I do 'not want to cast 
aspersions on anybod5>\ The rulings given in 
this House and the other House quoted certain 
provisions of the Australian law. But that law 
in Australia was framed during the War. It has 
'no relevance whatsoever to the present 
conditions except the Terrorists and Disruptive 
Activities (Prevention) Act and the situation 
with reference to our neighbouring countries 
like Pakistan and China. 

Sir, our Opposition   frieds     should not 
think that this law is only in the 

hands of the Congress Party. As far a-misuse 
is concerned, it is also with the Opposition. 
Are you aware what is happening in Kerala? 
Are you aware what is happening in Tamil 
Nadu? 

SHRI    ARANGIL     SREEDHARAN 
(Kerala):   What  is    happening''   (In 
terruptions). 

SHRI  A. G.    KULKARNI; Thou 
are complaints of interception of mail 
by the Kerala Government. (Inter 
ruptions), 

SHRI    ARANGIL    SREEDHARA;-. It is 
not correct. The Kerala Govern ment is not 
intercepting any  mail. # 

SHRI A. G.  KULKARNI;    You  ar a 
partyman.    You can say anything 
(Interruptions). 

SHRI   ARANGIL    SREEDHARA, Vice-
Chairman, Sir, I am  on  a  poin; of order.   
(Interruptions). 

THE       VICE-CHAIRMAN      fSllK! 
JAGESH  DESAI):    Please  sit down Mr.  
Kulkami has  some    informal! and he can 
refer to it here. 

SHRI    ARANGIL    SREEDHARAN Sir, 
the representatives of the Keral Government  
are  not    present     hoi How  can he level    
such    allegation against  the  Kerala  
Government? is  absolutely  untrue,    baseless     
UM! irresponsible.   (Interruptions). 

SHRI A.  G.     KULKARNI; power will be 
delegated to the St; Governments. What is 
happening     in Kerala?        What     is    
happening Kannataka?    A controversy is on. 

SHRI   ARANGIL    SREEDHARA , 
Nothing is happening in Karnattik-
(Interruptions). 

THE       VICE-CHAIRMAN     (SHIM 
JAGESH    DESAI):     Mr. Sreodl^r   . , 
Please sid down.   Mr. Kulkarni titled to 
express his views.   I sotp him. 
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SHRI A. G. KULKARNI; Sir, my only 
point is that the Opposition as well as the 
ruling party must have an objective 
assessment of tne Bili moved by Mr. 
GopaLsamy. 1 am for it. That is wh^ I make 
bold to speak here. It is not for opposing the 
Kerala Government or the Karnataka 
Government. My opinion is that it is the 
fundamental right of a person and, in politics, 
we should be free from any such harassment 
by any Government. What I would like to 
suggest is that the Government should 
reassess the provisions of the Bill which was 
passed earlier in the light of the vehement 
opposition to it and the misuse which has 
been experienced in the last two years as well 
as the experience we have from foreign 
countries. There is a need to review the Bill. 
This much I can say. 

Sir, when 1 was in the Oppositnon and was 
sitting in those benches, my phone was 
tapped. I complained to Shri Hidayatullah 
who was the Chairman at that time. 

SHRI CHITTA BASU: Is it being tapped 
now also? 

SHRI A. G. KULKARNI: That I will tell 
you afterwards. As I said, my phone was 
tapped. Not because in Government's 
assessment I was a criminal or some sort of a 
revolutionary. I am neither. I am a Cong-
ressman of 45 years standing. You know it. I 
can neithe be a revolutionary nor a criminal. I 
am a small, poor, Congressman of the Seva 
Dal cadre. As a person of the Seva Dal cadre, 
violence cannot enter my mind. My phone 
was tapped. I complained. This was also 
discussed in this House. Perhaps, you will be 
knowing if you had been a Member at that 
time. In this connection, Mr. Advani also 
brought some matters. My phone was tapped 
not by the Government but at the instance of 
an industrialists whom I was exposing here. 
It was ridiculous. When I say that the Bill 
must be reviewed, it is not a question 
whether the Government will misuse 

it or not. It is for the Government. But a 
person like me, when I was in opposition 
exposing certain industrial houses, I was the 
sufferer. Recently, also I do not know how 
this phone works. The moment I ring some 
member, there is som© noise coming. Wiien 
I asked some body, they said it is tapped, you 
do not speak on this phone. What can I do 
(Interruptions) . The 'reason, Mr. Narayana-
samy, is that without the knowledge of the 
Government certain industrialists make some 
bribery attempts, they bribe the officers and 
the workers in the telephone department. 

SHRI VITHALRAO MADHAV-RAO 
JADHAV (Maharashtra): Is the quarrel 
between two industrial houses? 

SHRI A. G. KULKARNI: It can be 
between three also, but I have been exposing 
many industrial houses. I have exposed 20 
houses including the Birlas in the last 20 
years. So, Sir, what I want to say is that the 
authority given is being misused not only by 
the Government but even by, what you call, 
the lower level officers in collusion with the 
vested interests. Also, Sir, everyboy knows 
how extraordinary bills are received by the 
members. Even when the houses are locked, 
such bills are received. This shows that 
somebody is misusing STD of your 
telephone. That is why I say, a review is 
necessary to check these loopholes. 
Mr, Vice-Chairman, I have to perform 

another sad duty. I am not against the 
Government or its policy to check the FERA 
activists and industrialists who are indulging in 
such activities that are against the economic 
laws of this country. I can , understand that, but 
Mr. Vice-Chairman, there was, a report. I do 
not know whether he knows it. I think he is the 
Minister of Communications. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM: Yes, he is the State    
Minister of    Communications. 
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Due to frequent changes you are not able to 
identify. 

SHRI A, G. KULKARNI: I could not 
recognise. 

SHRI ALADI ARUNA alias V. 
ARUNACHALAM; You are not responsible. 
Prime Minister is responsible for that. 

SHRI A. G. KULKARNI; Sir, I am 
making myself bold to make this assertion. I 
learnt from the press that the Indian Express ' 
was given, permission to use FAX machine. I 
do not know what the relation is berween the 
Indian Express and the economic Ministries 
of the Government. They say they must have 
some 127 cases against them. Whether it is a 
harassment or it is politically motivated. I do 
not know that, and I do not want to pass a 
judgment on that, but the permission granted 
to a newspaper, which is the most important 
constitutional power given to a newspaper for 
freedom of expression, was suddenly  
withdrawn. 

SHRI MURASOLI MARAN: May I say 
that the Government is so foolish that when a 
Tamil Nadu paper is supporting Congress 
party, they do not know what they are doing? 

SHRI A. G. KULKARNI: The permission 
given to the Indian Express was withdrawn. 
Mr. Minister, Government is run On certain 
ideologies, principles and moral attitudes. For 
Heaven's sake, do net encourage newspapers 
to criticise you. Newspaper is a power in this 
country. Newspaper has to raise the voice of 
the people. Today also, we raised a voice and 
everything will go on, but suddenly when the 
permission is withdrawn every newspaper 
has criticised that this is a political 
harassment of that newspaper. Sir, I oppose 
that. Let me make myself bold and say that I 
oppose that. 

Now, Mr.   Chitta Basu was referring, to, 
what you call, the phone tapping 

between Deva Gowda and Ajit Singh. He is a 
Harvard-returned fellow, does nit know how 
to talk on phone and he is the president of the 
Lok Dal oartv. 

 
'±.00   P.M. 

SHRI A. G. KULKARNI; I have not said 
anything, Yadavji. I never said that. I said a 
very educated person from MIT or whatever it 
is, should know what the systems are in this 
country.    He should have known that. 

 
This  is  not  the system  prevailing   in this 
country. 

THE VICE-CHAIRMAN (SHRI JAGE3H 
DESAI); He is against that. 

SHRI A. G. KULKARNI: I am only 
helping you. Tapping of Ajit Singh— Deva 
Gowda conversation was done. Now t'here is 
a conflict going on. Accusations are being 
made that Hegde instigated it. i do not know, 
perhaps his party people will say something. 
Some say the Chief Secretary instigated it. 
There is a statement by the Chief Secretary. 
The sum total or this Bill has turned out to be 
that a bureaucrat of the highest order, the 
Chief Secretary of a State, had to issue a 
statement. I had never seen sucn statements 
issued by the Chief Secretary of any State 
whatsoever. In my memory I do not remem-
ber. Mr. Datar who is the Chief Secretary of 
Karnataka Government had to come out. with 
a statement. We have brought these 
,bureaucrats unnecessarily into this conflict 
between H«A'o political parties. Wbetber Mr. 
Deva Gowda is a dissident or a main Janata 
Party element, I do not know. 



           

[Shri A.G. Kulkarni] 
Whether Mr. Hegde is the main Janata Party 
element, or a dissident, I do not know. Mr. 
Hegde is a very sophisticated, cultured 
politician. There are a few cultured politicians 
in this country. Mr. Hegde is one of them. He 
was a Member of this House and I know him 
for a very long time. So these are the misuses. 

I would request the Minister to take note of 
my feelings in the sense that this   is   my   
fundamental  right.    The State has a right, 
but on some written orders.   Every criticism 
has come into the press.   Therefore for 
heaven's sake, see   that      political      parties  
are not harassed. I can give umpteen 
instances how they have been harassed in 
many States, but I do not want to give it. But 
I am  making    bold to say that because it is    
not guaranteed that    a political     party      
will   be    the ruling    party    every    time,    
one    has to take note of the fact that this is a 
democracy and not  a dicatorship and for    
democratic     purpose, the fundamental right 
0I  a      political person, whether in 
Parliament or in Assembly, has to be 
guaranteed.   And the fundamental right 
provides that the newspapers should not 
under any circumstances be harassed and 
action should not be taken to discontinue 
facsimile service, once it is permitted. 

With these few words, i support Mr. 
Gopalsamy's Bill that a review should be 
made. T0 that extent I support it. 
SARDAR JAGJIT SINGH AURORA 

fPunjab): Mr. Vice-Chairman, Sir, at the outset 
I would like to congratulate mv hon. friend, 
Shri Gopalsamy, for introducing this very vital 
Bill. Sometimes I wonder whether on 15th of 
August, 1947, the people of India got real 
freedom or only a change of masters because 
the colonial type of rule continues. And a real 
demonstration of the continuance of the 
colonial type of rule is these two Acts. That 
any democratic country should accept them and 
for the last forty years continue to use them 
makes me feel J that real freedom for the 
people has    i 

still not come. This is a legacy of the British 
Raj, as has been mentioned by so many other 
freinds of mine, and I think this is a legacy 
which we could very well do without. In a 
democratic country, and in the Constitution 
that we have drawn for ourselves, we have 
given our citizens certain basic freedoms, and 
if something impinges on their freedom to 
continue to live with it and use it, to my mind 
it appears to be a very derogatory thing 
indeed. If such restrictions are imposed in 
times of national emergency they can be 
acceptable, but such restrictions and large-
scale misuse of these restrictions in times of 
peace shows total lack of confidence in the 
people of the country. 

As  you  know,  one  certain way of upsetting      
people  is  to  bring  about censorship.    It was 
done during    the Emergency and  it  had  
resulted in  a change of the Government.    Now 
this is      censorship  on   an   individual   by 
surreptitious   means  when  he   is   unaware  
of it.   This,  to  my  mind,     is extremely   
reprehensible.      Therefore, •rather  than     
repeating     the various general aspects    which 
have  already been      mentioned, I     would 
like    to request the  Government that  at this 
stage they should realize that when a Private 
Member had the gumption and courage to stand 
up and suggest the repeal of Section 5 and 
Section 26 of these two Acts, the Government 
should accept it with good grace. 

Let us also consider, while we are talking 
about this, the various Draconian laws that 
have been passed ever the last six or seven 
years. Have they brought peace t0 this troubled 
land? Have they really achieved anything or 
have they brutalized the society as well as the 
instruments of governance of his Counry? To 
my mind, winning the confidence of the people 
is the first duty of the Government. If they 
cannot rule by consent, they cannot rule by 
suppression, and any laws and and rules—
these two included—are not going t0 give 
confidencec to the     people    in    the    
Government. 
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SHRI NIHAR RANJAN LASKAR: This 

sort of allegation does not help the situation. 
If you have anything positive, you must tell 
me. It is no use saying somebody is involved. 
Why should he be involved in such activities? 

 
SHRI NIHAR RANJAN LASKAR: This is 

entirely wrong thing to say in this House. 

Again he was referring to Sultanpuri 
incident and he was asking for some sort of an 
enquiry. I would like to inform the hon. 
Members that the Lt. Governor of Delhi 
ordered an enquiry into the incident of firing 
in Sultanpuri in which four persons lost their 
lives. The enquiry was conducted by the 
Additional District Magistrate and a report 
has been submitted to the administration just a 
few days back. The report is being examined 
by the Delhi Administration and after this, 
action will be taken. 

Mr. Jha made one point which I remember 
last time also he made—about the peace force 
at the village level. The position is like this. 
He has suggested that Peace Committees may 
be favoured at block level to ease communal 
situation in these areas, or something like that. 
I would like to inform him that in the 
guideline issued by the Central Government, 
to the State Government, it has been 
suggested that Peace Committees should be 
formed in districts and localities. We have not 
said at block level but we have said at districts 
and localities.   I 

only hope that the State Governments would 
do the needful. We are also getting reports 
from some of the State Governments. 

Then some hon. Members have also 
suggested that the police force should be 
modernised. The Central Government agrees 
with this view and we have also taken certain 
steps in this regard. We have already made a 
special provision of Rs. 100 crores for the 
upliftment and betterment of the police force 
or modernisation of the police force. Funds 
are being released to the State Governments 
for purchase of vehicles, wireless equipment, 
computers scientific aids for investigations, 
training equipment etc etc We hope, with the 
implementation of this scheme, the State 
police forces will be better equipped for 
discharging -their res-ponsiblities properly.. 

Then some hon. Members also raised the 
point about tackling the dacoity problem. The 
Central Government has impressed upon the 
State Governments from time to time the need 
to take coordinated action to tackle this 
problem on a continuous basis and to ensure 
coordination among the Governments of Uttar 
Pradesh, Rajasthan and Madhya Pradesh, 
where this problem is a little serious, and to 
deal with rater-State dacoity menace, a joint 
Coordination Committee comprising officials 
of the three States has been constituted. I 
think after the formation of this Coordination 
Committee, some results have come. 

SHRI SHTVA CHANDRA JHA: What 
about the Bank Security Force? 

SHRI NIHAR RANJAN LASKAR: 1 liave 
already said that we have referred it to the 
Finance Ministry. They are considering this 
thing. And whatever you have said today, that 
also I will send to them. 

Then a mention has been made about 
incidents on the railways. Following measures 
have been taken to prevent incidents of 
crimes, including robberies, and dacoities on 
the railways. The, drivers of the trains have 
been directed to sound the 
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[Shri Arangii Sreedharan] ponsible for the 
partition of this country? Did you not shake 
hands with casteists like the Nair community 
party or the Ezhava community party? From 
communalism you have come down to 
casteism and from casteism you are creating 
danger. What right have you got to talk of 
security? The security of India lies in the 
patriotic Iieart of every citizen. Don't for a 
moment think that the security of India, love 
of this country is the sole property or 
monopoly of the Congress Party, 

I know they are having; surveillance over 
the non-Congress (I) Chief Ministers. 
Everywhere they are harassing the State 
Governments. Financially they want to stump 
them out. By stopping the supplies of food 
they want to create a difficult situation. They 
are collecting complaints against the State 
Governments. You need this because the 
Congress party 'has never worked for its own 
welfare. No Congressman works for 
strengthening his party. He works for 
disrupting the  Opposition parties.   You need 
it. 

SHRI PAWAN KUMAR BANSAL 
(Punjab); Are you talking of the Opposition? 
This is not the Congressman's but your way of 
working. 

SHRI ' ARANGIL SREEDHARAN: 
Disrupting the Opposition, I said. 
(Interruptions). Why should you? We don't 
want your patronage. So. Sir, we are heading 
towards the terrifying knock at the dead of 
night and finally we are heading towards the 
darkness at noon. T stronglv repudiate the 
charge that is levelled against the 
Governments of Kerala an:l Karnalaka. It is 
utterly baseless and irresponsible. I request 
the Government to accept this amending Bill, 
because of one reason. After the next Lok 
Sabha elections you will not be there. A free 
Government will come. The sowing has been 
done. The seed is in the ground. The 
democratic Government is germinating. Then, 
when you come in the Opposition, you can 
say at 

leasj      we gracefully      accepted your 
amendment.   You can have feather m your 
cap.    So, I request you to ace this 
amendment. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): I am very thankful to my 
colleague,  Shri V. Gopalsamy, 
for bringing forward this Resolution which 
gives once more an opportunity to all freedom 
lovers, both on this side of the House and on 
that side of the House, to search their hearts 
and realise to what catastrophic situation the 
ruling party is exposing the country to. I can 
only say the Indian Telegraph Act, 1885 or the 
Post Office Act, 1898 was enacted by the 
British after the first war of independence, 
when the entire people of the country were 
changing their strategy. During these days 
these enactments had come to ensure- that the 
correspondence or the meeting together of 
freedom fighters was suppressed so that the 
freedom movement will not catch the wind. 
But someth'ng else happened. In spite of all 
the repressive measures, the freedom 
movement grew from strength to strength and 
finally wiped out the British imperial power 
from our country. This movement wiped out 
the imperialist power not only from our 
country but also led the freedom movement of 
the entire world, when the world itself was 
liberated after the World War IT from all types 
of political oppression. That is why I say this 
it a great movement, But alas, the party which 
fou-mt for independence, has forgotten for 
what the Indian peop/e have sacrificed in this 
country. The Britishers were looting this 
country. exploiting this country and taking 
away the wealth from this country. The 
peasantry were starving. There were famines 
and pestilence. The industiv was not. allowed 
to grow. Under these circumstances the 
freedom movement fought the Britishers, 
mobilised the entire people and won 
independence. After Independence what has 
happened? The Directive Principles of the 
Constitution have been given a no by. I charge 
this Government     with  having   trespassed 
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SHRI NIHAR RANJAN LASKAR: In 

1981 it was 26,846. In 1982 it was 27,162. 

SHRI DIPEN GHOSH: All over India? 

SHRI NIHAR RANJAN LASKAR: I am 
giving the Delhi figure. In 1983, up to 31-10-
1983 it was 23,067. So, Sir, these are some 
facts. 

Then about the situation in the northeastern 
States, not only in Assam, because the 
problem is that of the northeastern region as 
such. In Manipur and Mizoram, the number 
of cases of crime has come down and the 
situation is becoming normal. In Mizoram, 
since January 1982, 301 persons have been 
arrested and about 489 MNF personnel—you 
know      that      group—have   surrendered. 
About 270 weapons have been c'aptured. 
There is a sense Qf confidence now prevailing 
among the civilians. I have myself seen in 
Aizawl that people move about freely. In 
Manipur, since September 1980, when 
counter-insurgency operations were stepped 
up, 591 extremists have been arrested, and 
247 surrendered. The situation is under full 
control now in Manipur. In Tripura, you 
know better, Mr. Ghosh, that the extremist 
leader Jamatia surrendered to the Government 
with 200 of his supporters. In Awil 1983, 
Chuni Koloi, another extremist leader,   was  
arrested.   The  situation     is, 
mor» or less, under control. If only some of 
the Members had also cooperated, things 
would have come to normalcy, very soon. 

In  the  end,  I     would say  that  I am 
grateful to all the hon. Member for the 
points they have raised during the course 
of the discussion-------  

SHRI DIPEN GHOSH: You have not 
covered Bihar. 

SHRI NIHAR RANJAN LASKAR: . . 
.because it has provided us with the thinking 
of the House regarding many aspects of the 
law and order situation. We have been 
benefited by this. While I have 

attempted to answer some of the major points 
raised by the hon. Members, I should reiterate 
that the Government is not complacent at 
all—some of them tried to impute motives; 
but we are not at all complacent—and is 
always alive to the overall situation and will 
continue to do its best to see that the law and 
order situation is fully brought under control. 

As I have already stated the law and order 
matters are mainly the responsibility of the 
State Governments. Whatever suggestions 
have been made are matters for consideration. 
Your suggestions I h'ave noted, but basically 
and mainly, the law and order matters are the 
responsibility of the State Governments. We 
are aware of the overall situation and .the  
need  to take prompt     action  at  all 
times. The vinil maintained by the 
Government is constant, and all efforts are 
being made to ensure a climate of peace in 
the country. 

REFERENCE    TO    THE:    
REPORTED RECENT  BREAK-DOWN  

OF  MEDICAL SERVICES IN 
CALCUTTA 

THE VICE-CHAIRMAN      (SHRI 
SYED REHMAT ALI): Now Special 
Mentions. 

THE VICE-CHAIRMAN (SHRI DL 
NESH GOSWAMI) in the chair. 

SHRIMATI MONIKA DAS (Karna-taka): 
Mr. Vice-Chairman, Sir, I would like to draw 
the attention of this august House to an 
unhealthy conflict in West Bengal, in the 
Health Department. Mr. Vice-Chairman, Sir, 
last fortnight six children died due to non-
availability of drugs and Oxygen in hospitals. 
Fifty thousand out-patients were being turned 
away every day from the free Government 
hospitals, not one or two. (.Interruptions) 
Thousands of indoor patients were sent back 
home, patients suffering from various 
diseases, due to non-availability of medicines 
and other things. (Interruptions) Due to non-
availability of medicines and other things, 
doctors were very much unhappy because it is 
the duty of a doctor to cure patients. They did 
not get sufficient medicines and they did not 
even get some respect from this Department, 
the Health Department. Then 
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[Dr.  G.  Vijaya Mohan Reddy] 
Yadav that Devi Lai's telephone has 
been tapped and it has come in the 
press.   .. (.Interruption).. .That is 
why an opportunity has been given once more 
before doom's day reckons on you. You think 
about this. Retrace your step. Support this re-
solution wholeheartedly. Come forward as 
defender of democracy, try to fight in the 
national movement for democratic principles. 
You are even now a part of the democratic 
movement. We have got confidence that all 
are not agents of capitalist class, all are not 
agents of feudal exploitation. That is why, 
come forward. It is not too late. As my hon. 
colleague was telling, Hitler was not born in a 
day. Fascism was not born in a day. The 
economic factors which developed in the 
country made that country take certain path 
and the economic conditions in this country 
are taking a shape to this particular point 
where you come with authoritarian powers 
and without declaring emergency, you want to 
have emergency powers of taking over the 
administration of the districts. What an 
utopian idea? Do you think that you can 
transfer IAS and IPS officers of the States? 
Where firr you heading to? The bureaucrats 
will be going around feeding you with all the 
information because bureaucracy and big 
business and the. Government authority are 
intertwined. That i5 why, imtead of allowing 
one to fall, the other will be going on feeding 
such type of information. The bureaucratic 
power is falling in our country because it is 
worthless. The Five Star Hotel civilization 
which has been brought into modern India, 
finally has shown before everybody that it is 
the bureaucratic class, the politicians and the 
industrialists, who are sitting over the carcass 
of our Indian people' and making hay when 
there is sun shine. That is why, Sir. I request, 
as our hon. friend, Mr. Kulkarni has stated 
from the ruling benches, please reconsider 
your stand and come forward.    The  
President has not given 

you the assent.. Instead of waiting for that 
day, you retrace your step. Come forward, 
support the resolution, come forward with a 
Bill which will remove these two sections 
from the original Act which are a shame to 
any democratic civilisation. I want to tell you 
that one telephone tapping resulted in a 
Watergate and removal of a President. Please 
do understand your Watergates are coming 
one after another. Today morning also, there 
was a Watergate. So many Watergates are 
going to come forward. Our hon. friend, Mr. 
Birla, had told, every transaction has kick-
backs. There is no transaction which has 
taken place without a kick-back. That is why I 
request the democratic minded friends from 
all the sides of the House to support the Bill 
which has been brought forward by Shri 
Gopalsamy. Thank you, Sir for giving me this 
opportunity to speak. 

.[The  Vice-jChainnan   (Shri  Anand 
Sharma)  in the Chair]. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): Now, the Minister of 
Communications will intervene . 

SHRI MURASOLi MARAN; What 
happened to the Cabinet Minister? He was 
very much here. (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): I think, the Minister of State is 
fully qualified to intervene. It is not % must... 
(Interruptions)... There is no such rule . . . 
(Interruptions) ... 

There is no such rule. 

SHRI MURASOLI MARAN; Courtesy 
requires that the Cabinet Minister should 
speak.   (Interruptions) 

THE      VICE-CHAIRMAN (SHRI 
ANAND  SHARMA): ...The Minister 
speaks  on  behalf    of    the Govern 
ment.   (Interruptions) 



 

SHRI ARABINDA GHOSH: (West 
Bengal):* 

SHRI K. MOHANAN (Kerala) :* 

THE      VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Please sit down. I am 
on my legs. Nothing has gone on record. 

(Interruptions) 

SHRI P. N. SUKUL: On a point of order. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I will listen to your pcini of 
order. Please sit down. I do not know why all 
of you are excited. I gave a ruling that any 
further reference to the law and order situation 
will not be taken on record. You did not listen 
to my ruling. What T said was that if the hon. 
Member has already said something, it is not 
within my power to expunge it but I will not 
permit any further reference to the law and 
order situation because that is outside the 
purview of the Special Mention. Therefore. I 
do not know why you are getting agitated. I 
have asked her to conclude.    Please  
conclude. 

SHRIMATI MON1KA DAS: I am con-
cluding. 

SHRI P. N. SUKUL: Mr. Vice-Chairman 
what about my point of order? 

THE VICE-CHAIRMAN (SHRI DINESH  
GOSWAMI);   Yes,  please. 

SHRI P. N. SUKUL: My point of order is. 
once any Member, from that side 01 this 
side, is allowed to make a Special Mtntio.n 
and he or she is making a Special Mention, a 
hundred persons stand up and they do not 
want the Member to make the Special 
Mention. This should not be done. First of 
all. you hear her. Otherwise,   what you are 
doing, others can also 
do.   (Interruptions). 

■   ■ 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Alter all the Chair 

Not recorded, 
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can only act on the cooperation of the 
Members. The whole excitement started 
because nobody was prepared to listen to 
what I said. I have already said that further 
references will not go on record. Now please 
conclude. 

SHRIMATI MONIKA DAS-. My last 
request to the Central Government is this. I 
am not talking about the law and order 
situation because we know very well how 
they are managing it. We know it very well. 
My last request to the Central Government is 
that they should appoint a special committee 
to go into this matter; and find out the truth as 
to what is going on in the West Bengal 
hospitals. Two hundred doctors have sent me 
letters about West Bengal Health condition, 
and those letters I am going to send to the 
Health Minister. 

THE VICE-CHAIRMAN (SHRI DINESH  
GOSWAMI):  Please do. 

SHRIMATI MONIKA DAS; My request 
to the Central Government is that they should 
look into this matter. 

REFERENCE TO THE ALLEGED 
TRAINING    OF EXTREMISTS    IN 

JAMMU AND    KASHMIR 

SHRI P. N. SUKUL (Uttar Pradesh): Mr. 
Vice-Chairman, Sir. 1 wish to draw the 
attention of this august House as well as the 
Government to a very important matter, in 
fact, to a news item that appeared in the 
Hindustan Times the day before yesterday, 
that is, November 15, 1983. The news'item 
relates to the training of Sikh extremists in the 
State of Jammu and Kashmir. According to 
this news item, the Centre has definite 
information that these extremist elements are 
being trained in training camps which are 
being held in the State o£ Jammu and 
Kashmir;- 

SHRI     9HARIEF-UD-D1N      SHARIQ 
(Jammu and Kashmir): Sir, I take objec 
tion to this. They are. using this forum 
very wrongly, Sir. I] 
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[Shri Giridhar  Gomango] 
expression is enshrined in our Constitution 
and it has to be honoured. But Article 19(2) 
clearly lays down reasonable restrictions. We 
have to view these together. What are the 
reasonable restrictions? Freedom is given to 
raise ourselves to a better level. Freedom is 
not given in the Constitution to be abused. 
Therefore, the reasonable restrictions are en-
shrined in the Constitution itself; they are not 
adopted by the Government for being used as 
we l'ke. Therefore, it is in the interests of the 
country that we have to have these reasonable  
restrictions. 

On that basis we have enacted the 
legislat'on. If that provision is not there... 

SHRI MURASOLI MARAN-. Who 
'decides the reasonable restrictions? 

SHRI GIRIDHAR GOMANGO: The 
person in whom the Government vests the 
authority... 

SHRI MURASOLI MARAN: In this kind 
of tapping, who decides the reasonable 
restrictions? The police constable?   Or the  
Cabinet  Minister? 

SHRI      GIRIDHAR      GOMANGO: 
The  p;arson who is  authorised to    do that... 

SHRI MURASOLI MARAN:      The. 
authority   is   given-   to   an    ordinary 
police  constable, not the top official. The   
local   policeman   can    intercept 1be mail; he 
can destroy it. 

SHRI V. GOPALSAMY: That aspect has 
not been briefed to him. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): I would request honourable 
Members to maintain order. 

SHRI V. GOPALSAMY: In U.K. the 
power is given to the Home Secretary... 

THE VICE-CHAIRMAN, (SHRI ANAND 
SHARMA):   No, I have not 

permitted you to speak. Please do not 
interrupt any more. I would request 
honourable Members to maintain order and I 
would request the Minister to proceed.    The 
Minister is 

1 vening and the mover has a right to 
reply to the debate. I think most of the parties 
have had their opportunity to speak. You 
have made your point clear.    Now let the 
Mm- 

 have his sa5'. Don't interrupt him. 

SHRI V. GOPALSAMY: During the 
discussions when Mr. Vasant Sathe was 
sitting here and taking notes' seriously, we 
thought he would intervene. But suddenly his 
portfolio ha,s changed. What is th'j use of this 
debate then? We expected the Cabinet 
Minister... 

SHRI PAWAN KUMAR BANSAL: That 
is none of your business as who replies on 
behalf of the Government. 

SHRI GIRIDHAR GOMANGO: What do 
you want? 

SHRI V. GOPALSAMY: We want the 
Cabinet Minister to reply. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA); I think this has been raised 
earlier even when the Minister started 
speaking. Let us be very clear about the rules. 
Government can field any Minister. In any 
case the Minister is related to the department. 
He speaks on behalf of the Government and it 
is for the Government to decide, not for the 
Mem-berg to decide, which Minister will 
intervene  Or  reply. 

Now the Minister may kindly proceed. 

SHRi GIRIDHAR GOMANGO: My 
Government is equally conscious about the 
inviolability of individual privacy. But such a 
right to privacy must also be subject to 
necessary legal discipline. Bait such a right to 
individual privacy must also be subject to  
necessary legal   discipline 
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particularly when there is ample evidence to 
show that this right to individual privacy and 
freedom of expression is being grossly abused 
by some extremist elements in the country., 
causing immense harm to the national interest 
and causing misery and distress to so many 
innocent citizens of the country. 

SHRI SUBRAMANIAN SWAMY: The 
tapping of the conversation of the Janata 
Party President with • a former Minister in 
Karnataka is in the national interest?... 
(Interrup-tions) .. . 

SHRI GIRIDHAR GOMANGO: This is *a 
separate issue. We will come to it later... 
(Interruptions)... 

SHRT PAWAN KUMAR BAN-SAL; The 
Janata Chief Minister conspired  for that... 
(Interruptions) 

SHRI V. GOPALSAMY; It is a serious      
allegation... (Interruptions) 

THE MTNT3TER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE (SHRI 
HANS RAJ BHAR-DWAJ): Sir, they cannot 
go on interrupting like this... (Interruptions) . .. 

SHRI SUBRAMANIAN SWAMY: , Sir, I 
do not want to say anything. He is competent 
to reply and I have very great regard for him. 
He said that the Bill is only for those whose 
activities are likely to be    dangerous 

' to the State. Now, when the President of the 
Janata Party is conversing with a former 
Minister in Karnataka, is that also a 
dangerous activity? . .. (Interruptions) .. Why 
was it    tapped?... (Interruptions)...    Let 

,   him  answer  this.. . (Interruptions) ... 

SHRI VTTHALRAO MADHAVRAO 
JADHAV: Mr. Swamy, you are an expert in 
destabilising... (Interruptions) ... 

SHRI PAWAN KUMAR BANSAL: Sir, 
he does not know what    he    is 

 
saying... (Interruptions) ... He 
knows alright    that it    was Janata 
Chief Minister who connived for that 
son of activity. 

SHRI SUBRAMANIAN SWAMY: Let 
the Minihter say .. (Intemip-ticns)... 

SHRI VITHALRAO MADHAVRAO 
JADHAV; You are a master manipulator in 
destabilization... (Interruptions) ... 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): I would request all the Members 
not to politicise this debate. Everybody has 
had his say including Mr.   Subramanian  
Swamy. 

SHR; SUBRAMANIAN SWAMY: But he 
must' reply to my point. .. (Interruptio?is) . 
.. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA); The Minister is now intervening. 
The Mover of the Bill will have the right to 
reply. 

SHRI      GIRIDHAR      GOMANGO: Sir,  
soraj Members  wh^e  supporting the Bill,  
stated  that  the  Law  Commission   has    
recommended   deletion of section 26 of the 
Indian Post Office Act,   1898.   What  the    
Law  Commission has recommended about this 
provision has  already  beer,  fully  appreciated 
by the Government, and incorporated in the 
Bill and the legislation is  awaiting Presidential 
assent.      So, at this stage, it will be difficult    
for us to consider any change or amendment in 
any form.    It is not with the Government.    Tt 
has been sent to the President   for  his   assent.   
Therefore, I would like to assure that the Con-
stitutional provisions and the      basic 
principles  of  freedom    which  underline 
them, are beld in the highest regard by my 
Government. 

Sir, Mr. Kulkarni, while speaking, 
mentioned... (Interruptions)... the case of 
"Indian Express' and it is regarding the circuit 
that the paper wants to have between Madras 
and Bangalore.    It c6>uld not be provided 
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[Shri  Giridhar Gomango] 
due to a technical fa Lilt and it is not the 
intention of the Government to deny the 
"Indian Express"... (Interruption*) .. . 

SHRI A. G. KUL£ARNI: It has not been 
given because of technical faults? 

RI      GIRIDHAR      GOMANGO: 
Yes. .. (Interruptions)... 
. SHRI A. G. KULKARNI: You please say 
that. People are thinking, people are saying, 
that it is because of political factors. . . 
(Interruptions) ::; 

SHRI GIRIDHAR GOMANGO: It is 
technical, not political; it is because   of    
technical    faults... (Tnter- 
vruiiicis) ... 

SHRl MURASOLI MAR AN: We will 
know very soon. .. (Tnterrup-tior.s),..! know 
this. The "Dina-Mani" is supporting the 
Congress (I) now... (Interruptions).. .But they 
themselves do not know. .. (Interruptions) ... 

THE V:CE CHAIRMAN (SHRI ANAND 
SHARMA): I would request the Members not 
to make any inter-truptions. 

SHRI GIRIDHAR GOMANGO: In the 
performance of their duties the authorities 
will exercise caution to prevent any 
harassment to fhe law-abiding individuals. 
This is an assurance. The present climate, 
however, does not permit m-e to remove 
these provisions from the Statute Book as 
proposed by Shri Gopalsamy. The 
Government has the prime responsibility to 
ensure the safety and security of its citizens 
and it cannot But arm itself with the required 
legal provisions. Sir, I may also add that even 
in countries like UK, USA and Carada similar 
provisions exist, Mr. Gopalsamy was saying, 
that in U.K. this power has been given to 
some higher authority. He questioned why we 
are not giving it to a higher authority? To this 
extent he agroes that that provisions is there 
and      he      wanted      only    that    the 

power should be given to a higher authority. 
That means he is •supporting it. Then why is 
he saying that it is a Draconian Act? Both 
ways you cannot argue. Therefore, we have 
to have it. It is necessary for the Government 
to have it at a certain stage in the interests of 
the country. 

Therefore, I appeal to the mover that the 
Bill moved by him be withdrawn. Or, if Shri 
Gopalsamy does not agree, I appeal to the 
House that the Bill may be rejected. 

SHRI SUBRAMANIAN SWAMY: He has 
no answered a question. You said that you 
would answer that. Mr. Yashwant Sdnha 
made a statement. That means you did tap the 
telephone of the Janata Party President 
(Interruptions) . 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): Let us be very clear about the 
parameters of this debate. I do not think that 
such issues can be brought. 

SHRI     SUBRAMANIAN  SWAMY: 
There is a mention in the speech   of  Mr. 
Yashwant Sinha.   And it is a very vital part of 
.  .   . 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA): It may be. But it cannot be a 
vital part of the Bill under discussion. Mr. 
Gopalsamy. 

SHRI V. GOPALSAMY: Mr. Vice-
Chairman. Sir, first of all. T have to thank the 
hon. Members from both sides who have 
participated in this debate. About 24 Members 
have participated in this debate. Of course the 
hon Minister. Mr. Kalpnath Rai, Mr. Madan 
Bhatia and Mr. Ram Chandra Vikal when they 
participated in the debate had to oppose my 
Bill. But. Sir, I am happy at least there is at1 

least one Member from the Treasury Benches 
who was true to his conscience—Mr. 
Kulkarni— besause be requested the 
Government to re-consider the whole matter. 

I am extremely grateful to Mr. 
Subramanian Swamy, Mr. Satya Prakash 
Malaviya, Mr,  Dipen Ghosh, 



 

Mr. Ram Jethmalani, Mr. Gurudas Gupta, Mr. 
Murasoli Maran, Mr. Aladi Aruna, Mr. 
Satyanarayan Reddy, Prof. Lakshmanna, Mr. 
Yashwant Sinha, Mr. Ashis Sen, Mr. Ish Dutt 
Yadav. Mr. Chitta Basu, Gen. Aurora, Mr. 
Sreedharan and Dr. Vijay Mohan Reddy, who 
have supported wholeheartedly my Bill with 
all the force at their command in this 
discussion. But, Sir, I am terribly, sadly dis-
appointed with the speech of the hon. 
Minister of State. I expected Mr. Vasant Sathe 
to reply. But he has finished his speech within 
10 minutes. Mr. Jagesh Desai just now stated 
that it was a marathon debate. What is the 
use? Very recently, arguments have been put 
forth in support of my Bill. 

Every Indian would hang his head in shame. 
These pernicious provisions which were 
brought on the Statute. Book hundred years 
ago still remain on the Statute Book. That 
colonial hangover is s+iil there. This 
pernicious provision was brought on the 
Statute Book in the -form of Telegraph Act in 
the year 1885 when the Congress Party was 
started. Therefore, I wanted .section 5 of the 
Indian Telegraph Act and also section 26 of 
the Indian Post Office Act which were 
introduced in the year 1898 to be deleted, to 
be scrapped. 

Sir, this pernicious practice was started in 
the United Kingdom during the days of Oliver 
Cromwell in the year 1664 and the letters of 
Joseph Mazzini were subjected to censorship. 
I have established in my speech when I 
initiated the Bill that our leaders, the leaders 
of the Members of Parliament, are subjected 
to censorship. I substantiated my case with 
evidence. So our phones are tapped. Who is 
there to decide? The letters could be 
dispensed with or could be destroyed by 
those persons to whom they have been 
entrusted. Sir, Mr. Kulkarni was' very correct 
when he stated that in Australia this practice 
was there during war-time. But it is 
unimaginable in peace time. So, this snooping   
practice to   invade 

the privacy of a citizen strikes at the very 
roots of democracy. Therefore, Sir, I expected 
the hon. Members of the Treasury Benches to 
support my contention. Anybody would be 
tempted to use this device. Such a practice is 
not prevalent in any democracy of the world. 
When you go and tell the world that India is 
the tallest democracy, then you have to. tell 
them what for you are keeping this pernicious 
device. Tapping the telephones of the 
opposition members is a serious matter, a 
crime. The President of the United States had 
to go. 

Anyhow, all our arguments have fallen on 
deaf ears. Sir, the Bill is pending in the 
Rashtrapati Bhavan for assent. I appeal to him 
from the floor of t"iis House, through you, not 
to give his assent. Let it be returned. Let the 
Members of both the Houses reconsider the 
matter. Sir, today they could reject my Bill 
with their brute majority. They could defeat 
my move. But a day will come—I may not be 
herS; I agree with him that nobody is 
immortal; you know I may not be here—when 
these pernicious provisions will be totally 
deleted, scrapped and thrown into the dustbin. 
You should remember that. You will not be 
there. Definitely you will not be there. But ' 
such a day will come. Only on that day the 
Indians would be able to raise their heads and 
say that now India is a true democracy. 

Therefore, Sir, I would once again request 
the Members of the House belonging to both 
the sides to support my Bill. Of course, 
Members like Mr. Kulkarni who have not 
expressed their views, let them also touch 
their conscience, and support my Bill. 

THE VICE-CHAIRMAN (SHRI ANAND 
SHARMA: Now the debet" is over. Mr. 
Gopalsamy, are you withdrawing your Bill? 

SHRI V. GOPALSAMY: JTo, Sir. 
THE VICE-CHAIRMAN (SHRI ANAND 

.SHARMA: I shall now put the motion for 
consideration of the Bill to vote. 
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SHRI GURUDAS DAS GUPTA: Sir, we 
want a decision. 

THE VICE-CHAIRMAN (SHRI AN AND 
SHARMA): Mr. Gapalsamy, are you 
pressing for a Division? 

SHRI V. GOPALSAMY: Yes, Sir. I am 
pressing for a Division. 

THE VICE-CHAIRMAN: The question is: 
* "The the Bill further to amend the Indian 
Telegraph Act, 1885 and the Indian Post 
Office Act, 1898, with a view to removing 
the power of the Central Government or 
State Government to intercept messages 
and postal articles be taken into con-
sideration." 

The -House  devided. 
5.00 P.M. 
THE     VICE-CHAIRMAN      (SHRI 
ANAND  SHARMA:   Ayes—23. . NOES—
39 AYES—23 
Baby,  Shri  M.   A. 
Balanandan, Shri E. 
Basu, Shri Chitta 
Basix Ray, Shri Sunil 
Das  Gupta,   Shri  Gurudas 
Gurupadaswamy,  M.  S. 
Javali. Shri J. P. 
Kalvala,   Shri Prabhakar Rao 
Maran.   Shri  Murasoli 
Rahman, Shri Mohd... Khaleelur 
Rao, Shri Gopala Rao 
Rao,  Shri Moturu Hanumantha 
Rao Shri Yalla Sesi  Bhushana 
Reddy, Dr.  G.  Vijaya Mohan 
'-en, Shri Sukomal 

ivaji,   Dr  Yelamanchili 
i-eedharan Shri Arangil 

wamy,   Shri  Subramanian Jpendra,      
Shri   Parvahaneni Verma, Shri 
Virendra Yadav, Shri Ista Dutt 
Yadav, Shri Sharad 

NOES—39 
Ahluwalia, Shri S. S. Bansai, Shri 
Pawan Kumar Barongpa, Shri Sushii 
Bekal Utsahi, Shri Bhajan Lai, Shri 
Bhardwaj, Shri Hansraj Bhatia, Shri 
Madan 

Chatterjee, Prof.  (Mrs.)  Asima Desai, Shri 
Jagesh Dhusiya, Shri Sohan Lai Dubey, Shri 
Bindeshwari Faguni Ram, Dr. Fotedar, Shri 
Makhan Lai Hanspal, Shri Harvendra Singh 
Jacob, Shri M. M. Jadhav, Shri Vithalrao 
Madhavrao Kakodkar, Shri Purushotam Kalita, 
Shri Bhubaneswar Kesri, Shri Sitaram Khan, 
Dr. Abrar Ahmed Kidwai, Dr. Mohd. HasMm 
Kulkarni Shri A. G. Kuthiravattom, Shri 
Thomas Mahendra Prasad, Shri Malaviya, Shri 
Radhaki:;han Manhar, Shri Bhagatram Mishra, 
Shri Shiv Pratap Moopanar, Shri G. |K. 
Narayanasamy, Shri V. Natarajan, Shrimati 
Jayanthi Palaniyandi, Shri M. Pandey, Dr. 
Ratnakar Patel, Shri Chhotubhai Singh, Shri 
Vishvjit p. Thakur Jagatpal Singh Thangkabalu. 
Shri K.'V. Tiria, Kumari Sushila Vikal. Shii 
Ram Chandra Vora, Shri Motilal 

The motion was    negatived 

STATEMENT BY MINISTER 
Re.   Prime  Minister's visits  abroad 

during June ana July, 1988. 
THE MINISTER    OF    EXTERNAL 

AFFAIRS  (SHRI P. V. NARASIMHA RAO): 
Sir, the Prime Minister visited Syria> Federal. 
Republic of Germany, New York   (UN)   and 
Hungary from June 4 to  11,  1988. He aiso      
visited Jordan,     Yugoslavia,      Spain       and 
Turkey from    July     11 to 20,    1988. This 
was the first ever   visit by     an Indian Prime 
Minister after a gap of 31 years  while the visit 
to    Turkey was  after  an   interval  of 28    
years.   . The Prime Minister received a warm 
welcome in all the countries visited. The talks 
were held in a friendly and cordial atmosphere 
and were characterised  by goodwill on both      
sides. During these visits, Prime    Minister 
reviewed  matters  of  bilateral,      re- 

 


